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(b) whether it is a fact that large 
number of children are engaged in bidi 
sector; 

(c) if so, how does Government propose to 
monitor and curb such child labour in bidi 
sector; and 

(d) the steps proposed in this regard? 

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM): (a) Section 3 of the 
Child Labour (Prohibition & Regulation) Act, 
1986 prohibits the employment of children in 
certain occupation and processes, including 
bidi making. To prevent engagement of 
children in contravention of the provisions of 
the Child Labour (Prohibition & Regulation) 
Act, 1986, enforcement machinery exists both 
at the Central and State levels for enforcement 
of the Act in the Bidi making establishments, 
the State Governments arc the appropriate 
Government. Employers are liable to be 
prosecuted for violation of the provisions of 
this Act. 

 

(b) Industry wise employment of child 
labour is not maintained. 

 

(c) and (d) Government is presently 
engaged in the task of eliminating child labour 
which is estimated at 20 lakhs. Under the 
National Child Labour Projects Scheme, 
presently 76 projects are under 
implementation in all States to cover around 
1,51,000 children. These projects also cover 
children withdrawn from bidi making in 
States like Orissa. Madhya Pradesh, Andhra 
Pradesh and Tamil Nadu. A major activity 
undertaken under the NCLP is establishment 
of special schools to provide education upto 
primary level, impart vocational training, and 
provide supplementary nutrition etc., to the 
children from hazardous employments. In 
addition, the National Authority for the 
Elimination of Child Labour has also adopted 
a plan of action titled "Identification, Release 
and Rehabilitation of Child Labour" to tackle 
the problem of child labour in the country.     
Briefly,     it     calls     for     a 

convergence of services and schemes of the 
Central and State Governments at the 
implementing level the District-to inter alia 
ensure the identification and rehabilitation of 
child labour, the economic rehabilitation of 
the family with child labour and stricter 
enforcement of relevant laws. This plan of 
action has been sent to all the States/UTs for 
follow-up. 
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Welfare of SCs/STs and other weaker 

sections in Punjab 

724. SHRI IQBAL SINGH: Will the 
Minister of WELFARE be pleased to state: 

(a) amount sanctioned to Government of 
Punjab by the Central Government for the 
welfare of SCs/STs and other weaker sections 
of society during the last three years; 

(b) amount spent for welfare of people out 
of the sanctioned amount; and 

(c) funds sanctioned for current financial 
year? 

THE MINISTER OF WELFARE 
(SHRI BALWANT SINGH 
RAMOOWALIA): (a) The amount 
sanctioned by the Central Government to the 
Government of Punjab, year-wise, is as 
under: 

 

 (Rs. in lakhs) 

1993-94  1766.77 
1994-95  2087.74 

1995-96  1827.95 

(c) The amount spent by the Government 
of Punjab for welfare of people out of the 
sanctioned amount, year-wise, is as follows: 

 
 

 (Rs. in lakhs) 

1993-94 1304.44 
1994-95 1177.01 

1995-96 154.35 

(c) Funds     sanctioned     for     current 
financial year are Rs. 506.77 lakhs. 

 


